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’ URIuINAL APPLICKTION NO. &0 14/2:{2@ \
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N
!
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0.A, 406 of-2000.

20.12,00

\; ¢

Judgment and order prnounced in

open Court. Kept in separate sheets.;
Application is allowed. No order as £

costs,
N
Membe Vicg=Chairman

. ———
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CENTRAL ADNIN?SﬁRATIUE TRIBUNAL
GUUAHATI BENCH

Date of Order: This the 20th Day of December 2000,
I P’

HON'BLE MR.JUSTICE D.N,CHOUDHURY ,VICE=CHAIRMAN
HON'BLE MR.M.P.SINGH? ADMINISTRATIVE MEMBER

0,A,N0;110 of 2000

1, Smti Helan Basumatary,

& 16 others.
Agssam Rifles Administrative Superintendent Unit

in application No. 1 to 10 and Applicant No.11 to 17
are working in No.Construction Cy.(Medical Inspection
Room) Assam Rifles, Happy Valley Shillong. ‘

! e AppricantSo

By Advocate Nr.J.L.%arkar and Mrs. S.Deka.
| .

- g= E
1., Union of Indisg é Ors., 0o Respondents;

By Ad\locate mr.a.SoBaSUmatary, Ad}dloanOS.ICO

{.

0.AiNo.406 of 2000

1. Smti Arupa Baréoloi and 13 others.
The applicantsjare working in 8 Assam Rifles under

Respondent No.%. : . ee Applipanfs.

By Advocate Mr.dlLiSarkar and Mrs. S.Deka.,x
</ g= ‘

1. Union of India & Ors. oo u ’RQSpahdentso

By Advocate Mr.A.DLb Roy, Sr.C.G.S.C.

0.A,Nol, 402 of 1999

1e mrs. ShaSi Nalqa
Medical Officer
20 Assam Rifles,

Samsai : ‘
Dist. Ukhrul, Manipur. cee Applicant.

By Advocate Nr.?.ﬁhanda, Mrs. N.D.Goswami,
Mr. G.N.Chakraborty. ~

-/ 5~
1. Union of India & Ors. tee Respandents.
By Advocate Nr.ﬁ.Oeb Roy, Sr.C.G.S.C.

00“.’“00328 of 19980

1. Md.M,A.Siddigui and 70 others.
Under Assam Rifles in different placese.

P
R
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By Advocate Mr, Mr.J.i°Sarkar MrscS.0eka.
g

1. Union of India & Ors,. _Respondents,

By AdVOCStG mr.AaDeL‘ ROY, SroCuG‘S.C'

0.N,CHOUDHURY , 3,V ICE-CHAIRIAL !

Heard Mr.J.L.Sarkar learned counsel for the
applicant and Mr.A.Oeb Roy, 5r.C.C.5.Ce for the respondents.

It has been stated at the bar that all these cases
are squarly covered by the Judgment & Order dated 19,.12.,2000
"in 0.A.N0.203 of 98 and series of OAs ,these applications

are allowed, there shall, houever be no order as to costs.

N ~

(M,P.SINGH) (0.N.CHOUDHURY)
ADMINISTRATIVE MEMBER ‘VICE-CHAIRMAN

LM




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH .

Misc. Petition No.38 of 2008 in
(0.A. 406 of 2000 disposed of on 20.12.2000)

Date of Order: This, the 5" Day of February, 2009
HON'BLE SRI MANORANJAN MOHANTY, VICE CHAIRMAN

1. Smt. Arupa Bordoloi
Happy Vally, Shillong
C/0 99 APO
Applicant, No.1-in 0.A.No0.406/2000.

2. Shri Baleswar Shing(Retd.)
Hindi Teacher
Applicant, No.3-in O.A.No. 40672000

3. Mrs. BDev Nath
ANM, C/0 99 APO.

4.  Rina Acharjee (Retd.).
Female Attendant
ARTC & S, C/0 99 APO
Applicant, No.10-in 0.A.N0.406/2000 ‘
e Applicants

By Advocate: Dr. 3 .L. Sarkar & Mrs. S. Deka

-Versus- :

1. Union of India
Represented by the Secretary
Govt. of India, Ministry of Home Affalrs
North Block, New Delhi-1.

2. The Director General
Assam Rifles, Shillon
Meghalaya, Shillong-1.

3. The DIG, Manipur Range

Assam Rifles, C/0 99 APO.
......... Respondents

By Advocate:  Mr. MU. Ahmed, Addl. C.GS.C ,

-
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ORDERORAL)
05.02.2009

MANORANJAN MOHANTY, (V.C):

Heard the learned counsel appearing for both the parties.

2. By their communication dated 09.07.2008, A-Branch (Pers
Sec) under the signature of the Lt. Col. Rajeev Kufnar, SO-1(A) intimated

the Law Branch as under:-

“1. Ref- your ION No.1.11018/89/2001 Law/907
dated 07 July 2008.

2. MHA in principle has agreed to give SDA to the
pers listed misc case No.3B/2008 in OA No. 406/2000,
case No.39/08 in OA No.110/2000 misc case No.40/08
in OA No.328/99 (total 103 pers).

3. It is submitted that these 103 pers have either
move out on posting to different units or proceeded on
pension Calculation of arrears is a huge task and this
Dte is presently doing the same on priority.

4. It is therefore requested that an extension of min

six weeks be taken to implement the same and file
compliance report.”

3. It is stated on behalf of thevRespondents that current
payment of SDA are being made to the Applicants and that steps were

being taken to release the arrears at the earliest.

4, In the aforesaid premises, this MP. is, hereby, disposed of

with direction to the Respondents to release the Special Duty Allowances

regularly in favour of the Applicants and clear the arrears, if not alread

cleared, by end of March, 2009 and furnish a detailed compliance report

by end of April, 2009.

g



N
| b

S. Send copies of this order to the Respondents by post in the
address given in the OA and free copies of this order be supplied to the

counsel appearing for both the parties.

20
i~
(MANORANJAN MOHANTY)
VICE CHAIRMAN

/BB/
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2
2
5

. j
Tit'le of the Case : 0.A. NO. Qﬁé | /2000&5_
. 2

q.rm mq;%qﬂrup Bord0101 & Ors . ‘ Applicants.,
| Contral Administrative T'1buna v
g 2] 2ersus-

*e

Respondents.

2?5 NOV éggon ofllndla & Ors.

- nEnd A LV
. Guwahsatl Bench
_, ;

ST

I NDEX rr

51,No. Annexure Particulars of ' Page No.
X documents

1. - Application | | —19

2 - Verification 2N

3, 1 Copy of the 0.M. dated (T -18
14,12.83 {Extract) issued
by Ministry of Finance,
New Delhi.,

4, 2 Copy of 0.M. dated 12.1.96 19-20

issued by the Ministry of
Finance, New Delhi.

. 5. 3 Copy of 0.M. dated 3.3.86 Li-2 2
a ’ issued by the Ministry of
Home Affairs, New Oelhi.

6. 4 Copy of circular dated 23 - 24
: ' 24.2.89 issued by the
Ministry of Home Affairs,
New Delhi.

T 5 Copy of letter dated 6.6.99 25 - 24
issued by the Directorate
General, Assam .Rifles,
Shillong.

B, . B Cogy of ﬁinistry of Home 27
Affairs letter dated 9.7.98,

Contd . . 2/-
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

0.A. NO. K/Oé 2000, %

BETWEEN

1e Smti Arupa Bordoloi. (Sister)

2. Sri D.C. Adhikari " (5. A)

3. Baleéhwar'Singh (Hindi Teacher) .
4, A. Je Barla (Hindi Teacherj;
5. Surendra Thakur - (Sr. Teacher)

6. Devasish Barman " (I, feacher)

7. Mrs. B, Deb nath ( A.N.M,)

8. Mrs. Parvati Damaj ( F.n).

9. Mrs. Gyam Maya Curung (F;A.)
10. Mrs. Rina Achariee (F.A.)
11. Mrs. Rina Borah, (AYA)
12, Mrs, Prem Kaur : (F.s).
13. Mrs, NeemalDevi, (F43-)
14. Y. Naranbabu fMejtei (V.F.AL).

| e Applicants are adorking in g Assam Rifles
P vnderc Respondont woz, . _ '

e + « Applicants,

AND
1. -The Union of India,
Through the Secretary to the
' éovernment of Indisa,
Ministry of Home'AFFaire,
New Délhi,

2. The Director General

Assam Rifles, Shillong.

Contd . . 24
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3. The D.I.’G.,

G s Bolar

‘Manipur Range,
Assam Rifles, B

/0 939 APO.

. « « Respondents.

Details of Application ¢

1. Particulars;of the order against which the
application is made/

This application is made against the order of dis-conti~-
-nuation‘of Special_(Duty) Allowance (for short) SDA and
recovery of the SDb'aiready drawun with effect froﬁ 20.8.,84
issued under letter No, A/I-A/P-RS/98 dated 18.8,33 from the
Directorate Generai,'Assam.Rifles?~Shillong, C/0 93 A.P.O0.,

and order dated 12.5.99 and 17.5.99.

2¢ Juriédiction :

The applicantsdeclare that the subject matter of the

application is within the jurisdiction of this Hon'ble Tribunal.

3. ~ Limitation 3

The applicants declarep that the application is within
the period of limitation under Section 21 of the Administrative

Tribunals Act, 18805,

B I Facts of the Case ¢

-

4.1, That the applicants are working in different capacities
‘under ‘the Director General of Assam Rifles and at present are
_posted at ﬂahipur.tThere cause of Action is same and they are

low paid employees‘énd as such pray before this Tribunal to

- Contd. « o 3/-



(3)

allow them to move this application jointly under Rule 4 (5)

{a) of the Central Administrative Tribunals (Procedure)

Rules, 1987.
|

N {
4,2. That thelGOVErnment of India has decided to
. | | - .
incentive to the civilian employees of the Central
civilian employeeé working in the States and Union

of North Eastern Reg;on. The scheme amongst others

[ st

hGvung%r Ministry of

=w%€=ﬂ8ﬁ2§98,
Guﬁ'ﬁh&ts. Yy anc 1,

given SDA with effect from 1.12,1983 in terms of para 3 of

granted

give some

Government’

|
Allsw India Transfer Llablllty. The or;glnal Scheme was 1ssued

e Those

the said 0. m‘*The

modified from tlme to time. The Central Government Civilian

Finance 0.M. No. II. 20014/3/83/6 IV dated

g

Territories:

ggﬂﬁ%%ﬁﬁ%@i%l ( uty) Allowance (for short SDA) to the employees having

nﬂoivq T by nal

oho are covered by the scheme dated 14.12, 1983

period and rate of payment was subsequently

I
Employees posted 1n North Eastern covered by the said 0.M, dated

14.12.1983 were‘pald SDA in terms of the said 0. M,

stated that there

I1td is

were employees who were not given SDA and who

approached the Hon'ble‘Central Administrative Tribunal got SDA.

Thereafter the same was taken up to the Hon'ble Supreme Conit'

o L _
decided on the entitlement of SDA as laidd down in the 8, Me

dated 1441241983,

4.3, That aft

1
I
|
er

Government of Ind;a, Ministry.of Flnance issued 0.M. No.

l

An extract of the 0.0, dated 14.,12,1883

is annexed hereto and the same is

marked as Annexure - 1,

~

judgment of the Hon'ble Supreme Court, the

11(3)/95 R/II(B) lated 12.1.96 by which the payment of SDA has

been regulated in the manner as indicated in para 6 of that

0. M, referred above.

|

Contd

.

4/-
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(4) o .
AR Copy of the Meno dated 12:7.1996 v€%
is enclosed as Annexure - 2. 4%

444,  That the Ministry of Home Affairs issued a letter to the
Director General, ‘Assam Rifles under No. II1/11011/1/94-PP IV
dated 3.3.86 informing that the personnel and civilian non-
combatised officegs/employees were not entitled to SDA as
envisaged in the'd.@. dated 14412,1983. Therefore the applicants
were not paid SDA interms of the 0. M. dated 14.12.1983.

.,! }

| f' ~ A Copy of the 0. M, dated 3.3.1986 is

enclosed as Annexure - 3.

|
4.5.  That the Govt. of India, Ministry of Home Affairs. was

seized Qith the matter of improving the conditions of the
services of tﬁe Assam Rifles personnel particularly in the matter
of grant of SDA and special Compensatory {Remote-LOCality)'
Allowance to Assaﬁ Rifles personnel posted in the Stated and thé
Union Territoriee!of North Eastern Region, Andahan'& Nicobar
Islands and Lakshédweep and grant of Sikkim:Compensatory
Allowance. The President of India considering the peculief
conditions 6f serQiée of the‘Assam Rifles employees accorded
sanctions of some allowances, and SDA is one of such allowances
sanctioned by the President. Other'éllowances sanétioned by the
President are Special Compensatory Allowance§ alsoc called Special
Compensatory (Remqte Locality) Allowance and Sikkim Cbmpenéatory
Allowance). Theseiallowances to the Assam Rifles personnel were
Qranted.by the President of Indis with effect 7.11.88. As regards
“the non~combatiseJ civilian employees, the sanction of the President

indicated as under. The employees fall in this catagory.,

{
[

T | ' Contd. . 5/-
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(5)

Category of.Personnel
Entitled allowance

1

i) Special(Duty;A%lowance
Combatised ﬁersénﬁel
kigcluding badrg QFficers)
inbattalions of [Assam Rifkes

and the Combatised Personnel

. o
{including Cadre Officef in
! ' |
static Formatio&s;(such as
|

1

offices of Dc,VIFIL DIGs,
{

Range Hors,'Training'Centre
etc) and other units{Mainta= 1
. Yo

nance Groups,'wofkghops ete),
i

!

of Assam Rifles.

|

i

ii) Non-combatised|civilian
personnel (incluéiAg foicers)
iﬁ battalions ofiA%sam Rifles
and static formations(such as
offices of D.G.,:qu, DIG,

Range Hors,'Trainiﬁg Céﬁtrevetc.
and other grbup QMqintenance
Groups workéhOps e%c), of Assam

Rifles,

S

Particulars of O.fl.'s
reculating the allowance,

JR oA olon

Item (III) in para 1 of
Ministry of Finance O.M. |
No.II.200014/3/83 R. IV-
dated 24.12.1983 as amended

-from time to time, read with

their 0.M. No.P.200014/3/83
Re IV dated 29.10.86 and
their 0.M.No.P.200014/1/3/83
E.IV dated 15.7.99 and Min,
of Fin. 0.M. No.P.20014/16/96
E.IV/E.IT/B dated 1.12.88. ¥
This is in modificatioh of
éanction issued in MHA 1etter

No.II.27012/31/85-PP.1II

. Bated 6.4.87.

same as above. (This is
modification of the sancti-"

onis issued vide item (3)

‘of MHA letter No. 11011/1/84

PP.IV dated 3.3.86)

This letter dated 2.2.1989 stipulated improvement in the condition

of srvice of Assam Rifles employees and this decision is a clear

(. ) .
and considered decision modifying earlier order by which Your
i .

humble applicahtsp “were not given the said SDA. The’deciéion to

grant SDA to the applicants as sanctioned by‘ﬁhe President of

|

- —

Colifial ACa 1 2iVe Tribunal Contd . . 6/-
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I

India communicatedlto the Director General, Assam Rifles,

S P

_Shillong by circllar dated 2,2.1989 which is a distinct

dicision as rega%d?ﬁé the Assam Rifles employees and as such
this is a specia? orovision‘as regards the Assam Rifles only as
distinguished foom other Central Govt. Civilian Employees. Your
humble applicabt%ﬁ begs tostate that this distinction has always
been maintained and as such while SDA Wae'paid tec the other
Central GOVernment‘Cluillan Employees by the 0.M, dated 14,12.1983
Assam leles, employees were not embraces by the said G. Mo It
is only withthe Eanctlon of the President of India as a

oeculier case ofitpe Assam Rifles that the empioyees of the

*Assam Rifles are?b?ing paid SDA under the circular dated 2.2.1888.
‘In this connectioniit is alsoc partinent to mention that while the
other civilien Eenkral Government employees were paid SDA with
effect from ﬁ.1158%. Your applicants have granted the 'SDA for

fssam Rifles with effect from 7.11.1888.

: ~ Copy 66 the circular dated 2.2.1989
is annexed hereto and the same is marked.

as Annexure - 4.

4.6. That the pa& & Accounts Office, Assam Rifles, Shillong
l

was ralslng questlons regQrding "payment of SDA to Your humble

applicants. Theylw%re confused for the U M. dated 12.1.1886

issued by the mlnlstry of Finance by Finance by which the SDA of
-the other Central Bovernment Employees wvere requlated. A Communi-

cation was made frbm the Director General, Assam Rifles, Shillong

1
!

to the Joint Secre%ary, Ministry of Home Affairs EXplainihg the
b
entltlement of SDA'to Civilian Employees of Director General,

Assam Rifles, Shlliong ‘under letter No. A/I A/242/98 dated

I

6.6.98. o !
r |
Ry 9’1‘?#”?% afy o / : )
c@ﬂtra! Rdm‘ﬂ‘sf??f!?g T”blmal Contd . * . 7/-
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" This 'let’cer discﬁsséc in Eietailed the entitlement of SDA

URardetafl ®

to the ClVlllan Emnloyees of Director General As%am Rifles
and also the rnattnr of obgectlon by the Pay & Accounts Officers,

Assam Rifles and to come to the following View, ¢

" In view‘of the pésificn aﬁcplained abové, this
Diractorate.ies of the opirﬁ.on that the cohgem )

| of the pay & Accounts Office (Assam 'Rifles)

_about the eligibility of SDA.to Civilian

employees or Directorate Genéral Assam Riﬂes,
Shlllong, ‘is not premlsed on the legal K
mterpretatlon of extend Govt. orders C1ted

I! above, which prov1de for a special dlspensatlon
to the non-combatised Civilian persomnel(including
Officers) in units"as'Well as static formations
including this Directorate. T’hi‘s Directorate

: therefore.maintain that drawal of‘-SDA ‘by‘the
Civilian Employees of DGAR, Shillong is in

 order % , )

¢ Copy of the letter dated 6.6.1998 is annexed
i:}'xere'_to and the same is marked as Annexure -5,
4 , o |
4,7, That the! M:Lmstry of Home Affairs under their letter
dated 9.7. 98 while replying to the letter dated 6 6,98 of the
Respondent No 2, informed the letter that the proposal for
grant of SDA to the Civilian Employees of Assam Rifles had been
considered in the Ministry but the same had not‘been‘agfeed'it .
in view of the orders of the Ministry of Finance deted 12.1.86.
The ResPondént No. 3 therefore on 21.7.98 forwarded a copy of the
said letter th the pay & Accounts Office, Assam Rifles for

USRS s
-~

information ang necesgary action, =
: N ST S :

EeG a4 R A R " .
Coniral Raminai-ative Trbunal |, -

e ? f S Contd. .3/-
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S Copy of the aforedaid letter dated

9.7.98 is ennexed hereto as

Annexure - 6,

)
1
{
Ty

[

4,8, That therpafter by their letter dated 18.8,38, the

'Director eneralb Aqsam Rifles, Shlllong had intimated the

General oecretary,:A.“.'(Clv11) Employees_ass001atlon,'DGAR,
Shillong that EPéy.“ Accounts Office, issam Rifles ahd
intimated that SDA!ShOUld.be discontinued ¢vom the pay of
August, 1998 in re%pect of all the civilian employees of
Director ucneral Assam Rifles., The pPay & Accounts Office,
Assam Rifles hqd fur ther stated that the SDA drawn from 2099.9ﬁ
to till .date is alSo to be recovered

|
Copy of the letter dated 18.8.98 is
annexed hereto and marked Armexure - T,
| N | |
4.9, Thet tho QlVlllan of Assam Rifles are receiving SDA on
the sanction of the Pregident under order dated 2.2,89 with
effect from 7, 11 88 and not from 1983 like other Central
Government mmployees « It is humbly stated that there is no

order modlfylng or cancelling the said order dated’ 2.2, 1989.

" The Finmnce ulﬂlStTV s letter dated 12.1. 1990 in humble

'subm1351on.o£ the aﬁ@llCHnts hed no appllc <tion in the cuse

of the present appllcants, It is stated that the order in

letter dated.fZQi.96 applies only to cases who gct.SDA by order

of Courts. ThoseVWho have heen geting SDA by decision of Gowt,
of,India, cepartmﬂnts are not affected by thls lettera

For example Groqp A Officers of the Govt, of Indla posted in

& ofas T

o
FOEE T ige Trxhuna!

Contd...9/-
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North Eastern Regiion have been gettlng SDA irrespective of
whether they have been appointed from outside N.Z, Region or
not. ‘Those initially appointed in N.E. Region are also continuing
to get SDA. They are not affected by letter dated 12.1e96.'The
applicents éggigetting SDA as per Govt. of India's deeision and
letter dated 12.1.96 is not attrected in their cases. The Assam
Rifles 01v1llan 1nclud1ng the anpllcants from a separate class,
as the Croup A Offlcers also femm a eeoerate class and as such
.toe matter of SD& for tnem has been dealt with senerately, and-

'as such paid SDA.

4,10.  That- the Directorate.deﬁeral, Assem Rifles, Shillong

" had written,another letter dated 20.9.98 to Joint Secretary(P)"
Ministry of;Home Affairs, New Delhi clearfying the total'pOSition
of the entiflemeht,of SDA to the Civilian Employees of Assam
Rifles. It is hun&b,l’y stated that the applicants are entitled

~_to SDA end payment of SDA %o them should be continued and ho -
recovery should be made for payment of SDa. |

:',' ~ Copy of letter dated 20.8.98 is annexed
hereto and marked as Annexure - 8
| o . . , ‘
Lot That-the applicants state that thereafter the Ministry of
Home Affairs under their letter No. 22@13/ 2/98-op IV dated
22.9,98 and No. 22012/10/97-pn V. dated 12.05.99 clerified that
- the Special Duty Kllowance would nOu be adm1351b1e to the
civilien employees of Assam Rifles and discontinuation thereof
was qopllcable@ It was also directed therein that the amount

.already paid to the c1v111an employees be recovered. After

LN

'mmqu - ~ Contd...10/-.
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Proodolor

passing of the sald dlarlllcatlons, the resnondent No, 3
igsued letter datéd 12.10.1998 and 17.05.1999 informing -

| passing of the aforesaid clarlficatlons and it was further
informed that t@efDlrectorate was in touch with the Ministry
for restoration'a% the entitlement of DA to-civiiian employeeé

. of Assam Rliles out come of which could be 1nt1mated,separately. )

 The anpllcants state that the clarlilcatlon given by - the Nlnlstry
vide letter dated %O 08.98 and 12,03.99 15 arbitrary .and the o
giréction for reco%ery of the amount pald in unreasonable,

- Moreover, the de0151on of the respondent Mo, R to 1mplement the
~said dlrectlon/clarlficatlon, as communlcated through the letter"
dated 17.05.99 is unaustlfled. Therefore, the letter dated &
22,9.98 , 12.05. 99 and 17 5.99 are liable to be set a31de o

aﬁ.@mﬁmd

s

opy of the agoresald.letter dated 22, 09 98

/ y | § ‘
- grfm AT (’(I,‘
|

inistraive mbunal |
- Sontrsl F\élm E
P TN é; 12 .10.98 and.letter dated 12.05.95 snd
‘ .1’“‘5 "'\..‘.!J , ] |
4 g ' 17.05.99 are annexed hereto as Aﬂnexure i
. - - 4 TV - . 4 ; . | . | ) | . | ; I
"‘Wﬁ&huéh 3Jnc] Lo %, 10, 11 end’12 respectlvely.
y ;,:»: g = —" “
W“"'-’

L4o12, That the én%llcantq state that the OleCG Nemorandum
dated 12, 1 96 gas ng bearlng with the payment of Special Duty
Allowance to them 1n as much as the same has been granted by
' the President of Indla through a separaue circular dated 2,2, 89
and ‘it has gotrn>11nk wlth 0.M. dated 14,12.83 , 12.1.86 or
22.7.98 through which SDA was grantea to other Central Govt
Civilian Employeeg.‘Therefore tne Hon'ble Trlbunal.may be
Dleaéed %o deélaré that the 0.M. dated 12.1.96 has got no‘
re_evance with une paymen+ of SDA to the present epplicants.
'. The condltlon o10 serv1ce of anpilcants renders entltlement of
SDa. iy . |
| . 2 CoLy of the communication’ dated 18.6.99 is

]

" enclosed as Anexure - 13,

Contd...11/~
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| b3, That youzi applicants beg to state that some of the 3
:smllar"‘y s:.tuateo employees of Assam Rifles, Snllong have | %
also approached the Hon'ble Tmbunal by way of flllng of an | g%
‘original AppllC:'thn No. :&o:z 3 9a¢ and 'the said Orlglnal
Aop ication 1s pendlng be fore the %%n'b?e Tnbunal The said
Originsl Applloetlon came up before the Hon'ble lrlbunc,l on
26+ ﬁg for adm1$sa.on and the Hon'ble Tmbunol was pleased "'to ‘
adrit the’ saud 0 Aa and was further pleaced to stay the
opera‘tlon of the orders dated 9,7. 98. Similar other O A. No.
w 215/‘1“2) B?f?/ﬁ‘}ﬂmo{ 372/494 have also been admitted with
ss.mllar interim or'Fers. Therefore the present apollcatlons
prey before the Tmbunal for a s1mllar orders like that of
?%' 0.4, 20?/49) zl%/ﬁ‘i amd 328 ﬁﬁﬁ as the applicants
are similarly srtu.?ted end thelr grievar.ces are also same
‘against the same respondent, It is stated that more number of
s:Lm:Llar omg;mal a pllf‘atlons are pendlng before this Hon'ble

| Tribunal and the SJ.FJ,.I arly 31tuated employees are paid SDA,

Gecie Tanes e - E'
Tioneeel Ldmintoraiive rrithuane) ‘

Copy of the order dated ;,g 8. ﬁq)%assed

AT . in 0,A. No. . ZLS’/OIO( is annexed as
| o
!

. " Annexure - 14,

3? s E ; PR (}:»;“2. | |
7 smar . B I‘J*

T, 14 " That smulaﬁly 51tuated employees have alsc approached

the Hon'ble Trlbunall by wagp of flllng of en o. A. 341/2000 and .
345, The Hon'ble Trﬂbunal was pleased to pass an order dt,
19.’}0.2000. Therelore they get the SDA as per Hon'ble Tribunalts

order. But the preseht applicafited could not spproache the Howble
' dewdeol ‘
1r3.btm:__al and therefoi‘e rot ke get the SDAr from June/ ﬁ‘?

. i
I
}

\ o in 0.A. No. 341/2k and mxe 345/2000 are

Copn.es of the order dated 19,10. 2000 passed

. annexed’ as Annexure - 15 & 16.

4¢15. That thie;app!liCation\has been maede bonafide and for the

cause of justice.

“Contd . . 12/-
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5. Grounds for Relief(s) with Legal Provisions :

N

%.1. For that the applicants are entitled to SDA by
Presidential Order ldated 2.2.1989 which has not been cancelled
or modified. SR . -

5.2. For that the Office Memorandum dated 12,1.96 has no
{

appliCaéion in_tbefinstant case of the zpplicants.
i

5.3, For that the respondents themselves have paid SDA to

[}
)

- l Al B
the applicants with effect from 7.11.88 due to their entitlement
and there has not &een any ghange in the order of the entitlement

- .
and as such they should continue to get the S5DA.

5.4 For that thg SDA has been sought to be stopped and

) |
recovery has been ordered without giving scope of explanation
l

by the applicants which is violative of Principles of Natural

—~

Justice,

|
S5e5. For that Ehe;payment of SDA received have already been
spent by the‘applic%nts afd there is no scope of refund of

.

such ambunt,

, i
5.6, For that nonbpayment of SDA already drawn shall cause.
undue hardship to the applicants which they have been paid

SDA because of ttheir entitlement,

5.7. For tﬁét non+payment and proposed recovery of SDA
paymenté shall belviolative of Articles 14, 16, and 21 of the
Constitution of India, being arbitrary,

5.8. | For that the;entitlement of Special Duty Allowance of
the Civilian Empléy?es of the Assam Rifles has no relevance |
with the clarification issused by the 0.M. dated 12.1.1996

l -
and as_such there is no relevance to the order passed under

- ————————

Sty TR T, fgf':‘}?ﬁ"ia{ !
Cgmiat b at v ‘iribenal :

JRRY&] ’

J

| . :
r‘—f ll . ’ Contd . . s 13/-
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N
;eﬁters dated 9.7.98, 12.10.98 as well as letters dated 22.8.98,
[
125,99 and 17.5.99 and the same are liable to be set aside

%né guashed.
i i

6. Details of Remedy :
4 , ) ‘
f y The applicants beg to state that there is no other
;réhedy Qnder any Rule. The applicantion before the Hon'ble-

@Tfﬁbunal is the only re&edy.
| i

L3

§7J Matter is not Pending before any other Court :

é é The applicants further declare that they have not
 previously filed any application, writ petition or suit
'grégarding the matter in respect of which the application has
; béen made : before any Court of Law or any other authority or
1'atj’z,y Bench of the Tribunal and/of any such application, Writ

petition or suit pending before any of them. But similar
'

j’ébplication filed by other employees are pending before this

ﬁon'ble Tribunal.

- Relief(s) sought for :

Under the facts and circumstances of the case the

applicants pray for the following relief (s).

B ’
__3;3‘.1. That the 0. M., dated 12.1.96 be declared as not
@pplicable in case of the present applicahisf.

iE.Z. That payment of SDA to the applicants should be
it

f@ontinued and no recovery of SDA should be made from the applicants;

¢ ]
. 1

' J8.3. The orders in letter dated 8.7.98 (Annexure -B)

- mﬁqﬁ%amdﬁﬁﬁhmun’cation in order dated 18.8.98 {(Annexure =7)
%5 ""‘j“ﬂ coative Tripunal v

 Cantrs) REVTT {
(N '
by
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‘regarding non-entitlement of SDA to the applicants be set

aé@de and guashed.

Bele That the impugned orders passed under letter No.
122013/2/98-PP .V dated 22.9.98 (Annexure - 8) Letter No.

A/I-A/242/98 dated 12.10.98 {Annexure - 10) Letter No.

22012/10/97 dated 12.5.99 {Annexure - 11) and Letter No.

A/0-H/242/99 dated 17.5.99 (Annexure - 12) be set aside and

‘quashed.

8.6, Costs of the Application.

8.7 Any other relief/reliefs to which the applicants are
‘entitled to under the facts and circumstances of thes case and

as. may deemed fit and proper by the Hon'ble Tribunal,

S. Interim Relief prayed For :

During pendency of this application, the applicants

pray for.the following relief :-

9.1. That the letter dated 3.7.98 issued by the Ministry of
Home affairs, New Delhl and letter dated 18,8.,98 issued by the
W’“&m'@

Resgondent*No. 3 be suspended.

8.2, That the payment of SDA to the applicants be continued

and proposed recovery of SDA drawn from 20.89.84, be stayed.

9.3, That the operation of the impuged letters dated 12,10.98
N ———————
and 22.09 98 and letters dated 17.05. 99 and 12 05.99 be stayed
L N [V

till disposal of this application.

L"’T\'ﬁ{ 15 &{c}fyq | Contd e« o . 15/—
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The above interim relief are prayed on the-

Q&ounds narrated iﬁ paragraph 5 this application.

10‘ , . L] . L] . . LI L *+ & & 0605

E This application has been filed through Advocate.

1}. Particulars of Postal Order :

l, i) 1.6.0. No. i3 6 60A4LS

ii) Date of Issue : Q0.1 2K
iii) Issued ffom : G.P.D. Guuwahati

LY

iv) Payable at G.P.0. Guuwahati.

12 Particulars of Enclosures :

i As stated in the Index. |

! |

Verification «+ ¢ o +
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VERIFICATIZO N
I, Mrs. Arupa Bordoloi, Wife of Sri

Dinanath Bordoloi, resident of 8, Assam Rifles Campus,

C/G. 93 A;P.U, Imphal, Manipur, aged about 49 years,

working as Sister-incharge, Hospital, 8 Assam Rifles

Imphal, Manipur say that I am one of the applicants in

vfhe above caseeénd have been authorised by the other

applicants to sign thisAverificétiqn and accordingly_I

verify that the statements made in paragraphs 1, 4, Brand

12 are true to my personal knowledge and those made in
paragraphs 2, 3 and 5 are true to my legal advise and that

I have not suppressed any material facts.

And I, sign this verification on this

.\%ﬁbday of.November,ZDBO.

@Q,jx&&@i
(@ﬂﬁboﬁbomf>.

Date ¢ 14.1{.2000
. . Signature
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4§\ o NO,11(3)/95-E, II1(B)

{ . R Geverhment of India/ .
i Ministxy of Financoe. : TS B

P Dopargyeqt of Expanditure '

1.
"6 . 00‘.0‘...0.0

e " . New Dalhi, the _12th Jan 1 19%$.

/?/"_r \ -

. el

-
-

-

! SR |, CEEICE MEMORANDUM' . . P
i b0 SIS . .o Do
R i .h"‘ 1.

! oooub 3 Spocial Duty Allewances fer civilian empleyees of the
f “.7vi . Central-Gevemment: serving in the State and lhien -

. * Terxiteries of Nerth Eastern Regidn- regarding,”

. o, . ) i .

. L : t *
. The undersigned is directed te refer te this Department's
. i+ OsM,No 20014/3/83-ELV dated 14,12,.83 and 20.4,88 read with .

/fﬁMC%ilNo.20a14/16/36.E.IV/E.II(B) dated 1,12,88 en the subject '
! Shmentiened akeve. : e o

: A ‘ cer o
2, Thae Gevarnment of India vide the abovementiened Q4 xR !
. dt 14.12.83.¢ranted certain incentives to the Centrxal Government

L =TS e e st SR
o

1 .

-~ civilian ompleyeos pested te the NE Region, he ef the incentives
L was pzment:'of a ¥ Spoclal Duty Allewance ® (SDA) te these whe
¢ have " All: India.Transfer Liakility % "0+ . : .
3. It was clarified vide the .abeve memtienad CM dt 20,4,1987
that fer the purpeso of sanctisning * Special Duty Allewance ‘
.‘the All Indis Transfer Liakility ef tho moembers ef "any service/
».-cadre »f er incumbents ef any pest/group of posts his te be .
“.determined By applying the tests ef recruilment zene, ‘promot fon xwR
zene etc. %.0., whether recruitment te service/cadre/pest has
waen made en all India basia'and whether premetien is alse dene
‘en thae basls of an all India cemmen Senierity list fer the
'servicn{cadro/post‘ as a whele, A mere clause in the appeintment - .
_latter te tha effect that the pay en cencemed 1s liakle to be Lo B
transferred an&hero in India, de net make him eligibkle fer AN ‘
the grant ef SDA, - T .

»

4. Seme employees werking in the NE BReglien xsp reached

the Hen'ble Cem.raz Adninistrative Tribunal (CAT Tﬁmahati
Bench') praying fer the grant of SDA te them even theugh tt:ez

‘were net eligidle for the grant of this allewance, The Hon'ble
Tribunal had upheld the prayers ef the pet itieners as their
appointment letter carried the clause ef All India Transfer ..
-Lability and,.acmrdingly,,)directed payment eof SDA te them,

.- : Ve
5. o Ir\

semo cases, tho 'directiens of the Central Adninistratlve i x

 Tribunal.were implemerited, Moanwhile a- fon speclal.leave ) :,
" petitiens were filed in the Hen'kle &xpromo Ceurt by seme : - 5
" Ministratlens/Departments sgainst the Crders of the CAl. : f

£ 43 .
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.. te the respendents ar fer that mattexr te sther siml

N the, poried prier te 26«%«3%4 but payment jwexe, given ggter-.j
cwf, - .&his datad 1.3, 20«8 ‘will bo recoverede. . . .. . .

R,
e Rt Lt o ey N

B T R T TR

Smiid N '

] '\.,‘,

fl - EffZ»/' | | \Ra(

2
‘ ‘ : LYo o
6. The Hen'kle Supreme Court in their judgemgnt:-daliveared
on 26-9-98 ( in civil appesling ne 3231 of 1993) upheld the
sukmission of the Gvearnment of India that Centyal CGeverhment
civilian empleyees whe have all Indiaz transfer liability are
ontitled to tho grant ef .SDA ) en boing pestad te any statlen
in the NE Rogien frem sutside the regZon and SDA weuld net ko .

_ payable merelzlbecause of the clause in the gppeintment erder

rolating te all India Transfer Liability, The:apex. Ceurt -
further added that the grant eof this sllowance enly te the
officers transferred from.outside the reﬁan ‘e 'thIS regien weuld
not bo vielative of the.previsiens centalned in Article 14 of & . |
the Constitutien as woll as the' equal pay dectrine. The Hon'kle
Ceurt alse directed that whatever ameunt hasg nlrcadrr; beon paid
arly sitvmked -
situated empleyces weuld net be recovered frem them in se far as
thin allewance is cencerned, . .. - g g

- g oo - Lo .
P TR SRS |

Te In vie;v ef the abov'c'a“"judg?emmt of tha Hon 'ble Supreme ”
Court, the mattex has been exzmined in censultatien ‘with the -

. Ministry of law and the follewing decidiens have.been takend -

Y N "‘""Tho’amount.rai"r-(":'a'd'y'?paid-‘ on accetz'xj‘vt‘.'f";f“_;fSDf\' te thg
“{neligible porsens-en:er kefoere 26-9-34 will b°;ﬁ‘4¥9§;3~
v et afy, e, et oo

11) The smeunt paid en aécmuﬁt of SDA fo:nm:x&’ﬁ iﬁoligibie _

. porsens aftor 20-9-34 (- Which alse includes theso cases in’ -
...v . xpxpxshxnEx zespect jef which the allewances was pextaining

¥

R, o
SRS

“in vien for strict;cemplience,..’
£ T 3 e

e . Cp T e , . A R T e S I PN T
Gi A1l the Ministries/Departments etd. are requested tp

Keep tha, abeve! instructiens

oAt ot T L Do B P R T SRS
. 9. " In their applicatiente employess ef Indian, Audit’ and

Accounts Department, these erders issue In censultat ien \»g‘;t'h_‘the '
conptreller and: Auditer ‘fenkexzk CGuneral ef Inﬁ@iz.m,u; R

. e et A S Y A edl
10y Hindl verslen of this G4 4s enclesed. s

s ; St v"‘u e
Coa e J,'_T:“_'Z,)_,"”f AL
L T : ‘;r SEENIE
P coT e P L RO S
S S AR e ety
o

: eAVRRRTSE £ B S

( C Balachandran j) (JEFie skl
*
L4

'x.‘,’" DRSS

i 2 ". : ’L‘{;’;',;,': e : .,;Lhderi‘,SGCYog;‘t*lthe,%){}:,- k S.f Indido T
) : A '“."_'-),;- v e e [ < ‘ln.{ Y Ve .. /w” AL EORR ) ) e “‘;» )
. S e T bkt S A ' Tmddm " ¢ Y
Ministries/Department s ef-‘.j@@v‘lo of ,the Gavto, \.?f.«,»,".‘i“%f"u :e.&c,' '
1. hed 4 S e I "c:‘: } . it & B P AU PO .

Coiay(with ' - upsC etc.ag per standard
endorsement 1lists = : " :

AR, ST T

ﬁ'q‘.lit L A mers iy
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/1 . . - : Governmi'h; 13 .In'dia/Blaarat Sarkar s 2 3 -~
> Mlnistry of 1oue AfLairs/Girh Mantralaya,

! A o 2w Delhi, the 3-3-g6, |

H
.

'I‘o . - '\”. i . . . - L. . . LI )

{ . : Rl . o ER ‘. N ’ . *
) ‘ The Director General, ..

: . " 'Assam Rifles, ° : : ) ]

1
]
L

Lo .Subi- Allowance and facilities for civilian employees
' of thae Contra) Governmant Servieg 4in the States

and Witon Torritories of torth gastoary wylon~-
, Iinppovem ne tivere —of, :

\ L Ll [ * -
g
t

' . . ] .’
e, SAT,. ' : . o g .

‘ Iam directed to refer to the corresyondence
L0 Festing with. your letter 1o, A/1V-(C)/1-64 /8 dated ‘
T gtk Novenmber, 1956 onp the subject noted above and to o
Ci, Ay that tha mtter hag lnen examined in dotail in :

Lin cons ultation with tle Mlnistry of Finance. Tip followiny
~ docisions have kcen taken ;= ’ ' '

L

' L. Tha Personne) L Bns. of Assam nifloes will not 3 )
! o . be entftled to tin concessions envisayed in the ) I
) Mnistry of Financa (Dsptt, of Expr.) 0,M.HNo, 20014/ L
! ey 3/83-g-1V. dated 14.12.,1993 as thay move in .. - ;

oryanised group and hve back-up ‘support,

\/. Tlv Assain Rifleg personnel £ Civilian non-

: Ccombatisad OfLicers/employees of assam RLE los

do not mave All Indfa Traunsfer liability and oo

.y as'such, the quastion 6f grant of specjal . °
R, (duty) Allowance oven in Gl case ol Civilian _
F . NOn=Coubatis:d officers/employees does not SRR
v arise., . : ‘ ;

Non-combat {sed Clvilian staff of static
KA . formatjions sSuch as officus of D3,I6P, DIGs Tl v
i 7 and. Range tradquarters of Assam Rifles may ' el
be allowed concessions envisayed in the '
I eome Ministry of Finance 0. M. dated 14,12.83 reforred C
/i © to above!l (exce;ig.ﬂgkggg_iil‘m@_gp_y_v) allowance ) "\ ‘
Ty Subjecc £ 8TEHRY Enrdition £iat tiey move as
SR , individuals and do not have back-up support.

2. .« Tius issuss with tir: conCurrence of the _ :
Inteyrated Finance Livision vide .tinlr Dy.No. 705/86-
Fin.III, L.I. dateay 24.,02,1986, . :

' Yours faitnhfully,
: R
| : Sd/ xxx . - “
. ' ' ( Py VEIAMVRASINVAN )
‘ : : DEPUCLY SECY. TO TilkX GOVI. OF IHDIA.

"

T S .
n xaxxEYR oy

B ) ' . ’ "o 2/"’
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" Mo, 1L011/1/04-F1, 1V i

QDD / Jovernamant of Indlu

Mindistey uf Home Affulcu

/ PR LR I
’ . New Delhi, dated tha.2nd Feb'dy

, To
'he.Dirnctor Yanagol .
Aggom RLLlany )

-

limene o shillong=193031 o e
¢ Bubjoct : Crant g wpucial (Duty Allowance ond Specdol o
A .1 Componplutory (Remote Locolity)Allowasnce to hggom Rifleu
g L pursonpel pasted {n the titatoy und Union Yorrituries ok
o , horth cagtern cegion, sndemen & Hicobsr Islunds' and
' Lakshudweep=Orant of Sikkim Compenpatory Aldloviance C L
Sanction cegurding. ’ , o ' i
- ' ‘ -‘o e e v 0o ‘
U S . g l
CSsie, o , ) . Z

i
1\
i
H ”: :
: .,g}
i ! |I,-

B T directed to convey the panction of the President to the

prRIRAS

‘gront of the following 4l lowunces to the personntl in psﬁamdniiles

‘with effect from 7.,11.1980 1-- " . . -
X ’ ittt . N .
01 cotegory of personnul ‘pactfeylors OE LY pwedluting .
_ entitled to allowsnce . CEle_allowance ’ !
. " [ @A) |

geem (441) in paru 1 of Mminlotry of

{1) Combatiscd perusonnel
: s ( Aincluding Codre Officurs) Finuncu 0 JALHO . T1/20014/3/83=E.1V db g
i 4{n battalions of Auasam 14/12/83 ou anended from time to® .
rifkas ond the cumbatised, time, read with thelr U.M.Nos200LA/
personnel( Ancluddng Cadge 3/83-E-1V/II datud 29/10/86 their i
‘. Qfflcers) in yrtutic formutlond O..N0.1T.20014/3/83-L.1V duced :
. (such a8 offiges of DG, 160, 15/7/06 und nin of Fin.0.n. NO.F. l
. DIGS, Range Hyres, Tralning 20014/16/86.E.1V/E~II(B) doted 1/12/ :
; '~ Centre etc.) and other units  00.(This s in mudification of g
Lo s (Madntenance, (roupis,workuhdps ssnction issued in MHA letter No. II.
”?Vf"ithq.)lof.haﬁam Ri7ley " 2°7012/31/05-KP .13 dated 6/4/877) ‘

LN . yo

5”f§? Mon 'combatised clviliun iy, - Same. a3 above ~ (This is in .

> personnel( including offireru) s’ Modificatiun of the sanction issued

VY0 An batctallonyen€ agoum' RAELED -~ vide lten (3) of pari -l of MH# \

‘and in static Lormationsl ouch ;letter No. 11011/1/84=ty, 1V datud i
i

S («\yr},g < )
,\1 ‘ ,\\ O\>: ;})J { | . ' f‘.yu

Mo
o g offdces of NA, I6P, DIGO, W 3/3/06) .
' . Runge Lwes, Yralning Centre ' I . y ..
; “;ge;c).and‘ophct unita {(Huint=- "~ ot b
' (. @nance Group, Viorkshdps etc) \ !
v o of Asson RLELon S '
i ' f'fflft.iﬂ £2) Spuaial Compensitory : ) ,
N CTe L Mlawanee TALuo colled ot .
Cd E " B . upeclal Compmnsator:y
o e e (Remote Locality) '
AR o ‘n .;g'jfL Aliowanco) . . . X
SR RN ' Y , . “
R TR s T T Ccacegory of personnel an  Sane 28 indicated vyalnst trems 1(1))
3 ﬁ oY mentloned gyalnst lrem L) . above.ttindstry Ob Finance O.49 NO+ i
‘ b ‘ o014 /6/06E IV dated 23/9/86 and
b 23 e ‘ ' 21/4/87 (1Meghaeluys) HO. 20014/7/
! ' ) ( Ausom) No.ZUold/lu/Uﬁ-E.lv dutod
‘ ' ' 23/9/B6 and 22/4/U7(Tripuru)/Nc.
t 1 : 20014/2/UG~E.IV dt‘ZJ/Q/UG and lb/d/
: ! ' CU g Aot om) MO 200LA/9 /M6-1 LIV dL
. i ' ' ‘ 23/09 /00 wnd ZZ/A/UVKNuguLuud)‘hHG,
! 16/4 /%11 onipur) No.d“O&ﬂ/d/bhuw.LV
- ' s dt 23/9/80 and 22/4/U1(nrunuuhhl
" . vratdenh) alov cafus . (rnin L o
; meeld ot iun uk VI \'..l.nc' His,
v i ‘ oL/ L/ =Eu Ll UL b/ /G 1)
| | ! .cc-nn-'/.,""
g ) \ ' v
\ i\
NS
\

i

REPT I

ey

et e et

e e T N ST, AT e
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¥ AT TR 3
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AF A (3} JHU(“H(APMNHPlH'U 5
T Y A LA I ALY A '
'ﬁs,/r nlLovante ; :
iy EEALS A MR 4 . / L
/5 A CCombéallutd an ﬂHlJ o Mondntey wk Flnimee et 003/
;;gﬂﬁ noO= oMbt Lgea pe v sonnel S B/00-1E LAV, duLcd z}/y/uu and 41/4/3], . ' i
7h (including oEffcars) dn . AL s . | -
DB aLm Rtflul p;'_j:‘.;tod in ‘ N o N
3 UikK L. - i . e ) -
B . e ' ,
R 2., With efL ct from 7/11/88, the Assam Rifles chbOnnel who were _ .
? \in reclpt of peciul compenthory Field Arep Allowancu (an in the R O X
ay Army) will cvquﬁ ~ooraw whessmne. .o i L ‘“j' i
'+ i ot ' R
l ‘ 3. - The. abqvn asnctions ure not alpligublo o Army OLLicLEB/pﬂf/¢ﬁ%9i el
‘ . personnel on dcpuidtiun to Asusam Rifles. T o
‘ , , Lt . :
i ' 5
i 4, This 1ﬂ sue With the oncurrence of the Miuistry of Financc vide]"
L ¥ MO D No. 5(72) E. dated 7/11/08%4nd U, 49 /ma() /69 dated 13/1/89 and b :
% I Inteyrated linunco Division of thu \\nigLry vide: LhuiL DY. Nu. 4744/ : =
liEe uo/sa datued ’I/l)/UJ. o pade il g DT
R « S c I PR R b
% O AKX - e " . . : e

wi' e ' _ yours faithlully, '~
1 ‘ : i

;5 . ' ] N . b . . . ) u"Jd/»- W % /. " A | ' ‘
15 R - L ( 1.1, ohufmu Y o '
| b e ¢ DvpuLy owcrvtury Lo the bDVUEnanL oL Indiu b oy
‘ N R . . .. - i ‘ . ‘_» ;l.., .
! ' e R V1 ¢
ii\z " No. lloll/l/Bd—FP r' dchd Ncw Delh&, thc an beb,BQ. . : ‘
i% 3 . u . i I LIRS SN ‘
R - : ‘e b Wi, o Y :
§ ﬂi" L " Copy o s = S e ey oo "‘*“ P H
A i 1 l; PX CoTe e N HEeTe oo 'anuw v 3 A i .
1 &\ o l."" 'lhe nay &, Accounkq OLLicu, Aa:dm RiilPJ dhillOng ' : = %
‘ \‘ | ’ IR : Cofest
Sl n2. Tho QccounLanh GenerulJ,A uam McgholoyaﬁHGLP“fhillongt ! 3
SRR Coee gy e L eindgede . . 3
Wl W\ o3 linuncc —Ili,riini ry OL nume “LLUi‘b“”ﬂm n&’ S ! i
gt . ‘, o ¢
LERRRE 4. Minlutry of linoncu, DepLL o£ bxanditurL (b.III Branch). g
Moy : : . [
‘,%:"' | 5, xqinlgtry of Y&nunc<“‘l ;tL,1oL hxpendihure (1 IV Branch) i ,
"‘"? '.: \ N ot N . lfr" K .’ Co ~ "v'
'g!; Hl' G Liaiyan oLficer, As:am Riflen) New Dﬂ}h}£°tn v '*g Y '
3 ': |‘ \ e a3 kel - v’. ’. :'A..
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R TR fa U A . : et s R o A e
i . . 4 I 05 Niorase ”
et ¢ ” )“‘!".:“‘i" f‘\./l! !
Rt ' WA RN L0, 104 o 50 i b Py H I R trat by ) hye e ,‘.::;rl;q.,,,«.‘-; » L\‘ LN
) »
te " . : U L
T
- . '
- - ' Vi e
- LY -
: 7 . Abnexure~ B . ‘
S RN A ' foye : ' Lot e
: ‘ : ~ _.acd0Vernment of India,.
Do } L

. ‘ _ . Minilsdry of fora Affairg,
P o o "Diraotorute Qenara) Assan Rifloa,
' : . I oo ,

. Bhillong=~79301 1~
R0.0/1~A/242/08

3hri 0.p. Orya,
Joing Seere buey (F) , :
“Nerth Block, ' ' -
Minlstry of Home AIIairn, '
Hew, Delhi, .- °7°

(N

_;bateds 6 June,o8

CUITLEMENT OF SPECIAL LUTYATIONANCE To
SIVITING ENPLOYEES OF BOAR. SITLLONG.

-

- ]

. !

S !

; , . b !
. . o , , !

1 I an directed %o state that g

. ‘ gpaclol Duby Allowance
(8DA) 18 one of dhe ten ¢

oncegsions/facilitlay extended 4te
the Cenlral Govt.civilian e

i K
nployees serving in North Eastern . !
Heplon with effect' from 01 Nov, 183 sanctloned under Minlstry
of Finonce oM No,20014/3/93 E. TV dated 14.12.83 enclosed b .
Annexure 31, Subsaqucnﬁly, consequent- 4o 4th Central Pay .
Comisgion recormendotions, sbove concessions/facilitieg
vore nodlfled.and tyo more o

cncessions were given with -~ - !,
affect frorm.0l-Dec, 183 undoy Ministry

of Tinance OM Ro. i
T &0014/16/86/5. IV/E. I T(B) dateq Ol Dec. 88 attached ag I
Alluerure IX, -, . : o S

hssan N1flea on - the analogy that -all 'thosge concesglong’ ’
Ihceluding SDA were yvailagbla 10 "the enployees of othelr CFQs
l1lkae BSE, CRPI ete- ginilarly situated in'the. North eastern ‘
Region. While grant of the : ons to the' combatanty
enployees vere turned down, all these concessions except SDA
were sanctioned- for eivilian erployees of Agsan Rifles- posteqd
In gbabic formationg like Directorate General Aesam Rifles,
Inspector General Agsen Rifles(North), Bango ngrs. and

. Apgan nifleg Tralning Centre and 8ohool with affect from,.

3 March 88 undep Minlstry of Home Affalrs Llebter Res '
IX1.31011/1/84PP 4 dgted 3 Harch '86 (Annexure . IIT atbdached)
copy endorsed, alongwith othersito Pay and Accounts Off1ice
- (Asoan Rirless, Shillong ang Ministyry of Finance, Dapts, \
of HmpenditureA(E.IV), Subsequedbly, all: .these concessiong !
except SDA vere olegy oxtended in the combatant enployees !
i of Assgn Rlfles with effect from 01 Nov. 186 -under Minist

xy ¥
of Yome Affalrs leter N I1,27012/31/85/PP. I1 dated 04 Apridtg’
‘87 (Aunexure=1v) op,, | . o . -

.. : ARl
- A . ate '-
3, Consaquent 4p changoe over of pay structure of Aspax. .
Rilflegs pexsennel from Arpy pattorn o CPO,

pattern from - - .
01 Jan 86 following Fourth Centripl Pay Commission regemnon~
datlona. SDA on the snology of cther VPOs like BSF

ebe. wns slso extendeq to bobh combuntant and‘civil
eoployees of Asaan Rifles with effeot fronm. 07 Nov, 88
(vibh cotegorical mention of ‘the civilien staff gng ' ;
nfficera of 8ll static formations of Agsan Rifles including . H
Nivactornta Cenorgl @sqom R1{fleg) under Winistry of Homs ;

M i
4'002 )
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W |
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26~ o

Affolrs lettoer No.110%1/1/84-7P.1vV dated 03 FOb'BQl(atfdchad ki
us Annoxire-V). Poara 4 of bhe gald letter layo down that- o
the sanction of 3DA for the combata

( nt ond elvilian en 8
of Asgaw Rifles wag duly ‘concurred by the concerned dgéﬁizgents
ol tho Ministry of Finaence, viz., P.IIX and AS(F) Branches. ‘
S Copy of above original sadctloning letter of Hinistry of Heme
1 Affoirs vas glse endorsed to Pay ond

Accounts Office, (Asssm -
Rifles), 8hilleng ang 8lso. to Min{gtry of FLnanoe,vvépartmanﬁ '
of tXpendiyunp, E+IIT1 and "E.IV Brancl ~ '

legd,
; : ) 4. ...The..}';

o , : Sisrefore, vesn -
: ‘ obligatorily-passingthe monthly bills of tﬂn civilian empleyeag -
I of Directorate Genersal Assan Rifles, shillonz without any:->" . .
(I obgection rleht from the time of sanction of 8DA to Asgam . :

| Rifles. However, in end April'es Pay & Accounts.Officer - ‘- .

i (Assen Rixleq),.Shillongwhqs.intlnated'that 8DA- L'z nob S
: , : uniitled 4o the clvilian‘employees=ofﬁDGAR " 8hilleny ‘oidin L
! Ministry of Finonce (Departnent of Expendl%ura) OH Ne.11(3) v
; - DO-E.II(B) dgted 12 Jan'26 (copy attashed es ARNGCY e L) '

Tlw Judgement of tha A Lo

. ; ¥
T ane S 8 . Tgue
SRR L B Y N I

& &. kccounts Officer(AR). has

i : sanchtioning the ‘ten. concansionsg/
il "facilitles.including§8DA‘to civilian gerving. in the. Hortlm ; '
: ; eastern region Vide Ministry of TFinapce OM No. 20014/3/93~E. IV.
o -dazed 14 Dechéa‘(Annexurq;l)arefere) end 1%g.-subsequent . i
| . modiricationg@SDAywasqsanctlpned.to the. combabtant:and olvie
linn,employe@s,of=Assam~Rirlqs@onsCPoxanalogyannd:xhat'%e@; :
from a mich later dote (07::Nav. 188)  when, the - Pay pattorn L
of Assan Rifles perasonnel was: nede. on :the’ lihaswel. CPO -+
battern-arteg Fourth Central Pay Commission reconrendations,
It mey also Be appreciamted that the Ministry of Horme Affairs . -
i . ms-uell~a8ymgniutry-of~F1nanceﬂv9rg-fully'aware'bﬁbtha;gegcral '
: L e11cibil1ty\§riteriau£opn$b4ﬂ&is4a~visithe-céhqi¢ibnb*off&f. .
? appolntmentﬂékposting,utransfen;;rQt@nticn;“éfiaﬁﬁqy+éfﬁ%“ﬁﬂ“v
servicejetc. of the ol 1lien-enployecs eof sbaticformations =
. 0f Assan: Riffes like DGAK;. IGAR. Range HQs. and Traintng’’. .
Centre, Xeeping all these factors in view, s ‘separate and - ...y
| . exclusive sanction was,accorded by the Ministry.:ef Homa -l o
; .4 Affalrs. for grant. of Spaztosthe,combatant:andaclvillandﬁﬁﬂf”ﬁf*’
!
{

/i enployees, ofiAsson Riflesfi(Annozure=V- refers)alion: iy

RPC TR O TS Ui S amph beigee Sl RMONL o R LR e e e
R K RS B BT d Ay B Ty
6. .

#h P L S ? A .

: , Infv;eﬁfor‘the)poaiﬁionxexplalned-above* this Directo-

Y e, Ul rate 13 ‘of’ the opinion that the concern ct‘thqﬁﬁaxQ& Aceountz.... ¢
vl ~ .. Office(Assen Rifles) about.;the ellglbillty of,SDA to oivilisn

o ~employees of ‘Directorate’Gensral Assan Rifles,, 8hillong 1s

S not . premised 'on " [Logical” P: . |
' ——==tlted zbove yhich rovided ‘for speciak dispensation to “dhe

P ‘units as well as static-for ‘ e gl eI Mmantonata,
; This Directorate rerefore, oaintalns’that uruweli @l SDA by i
the civilian}emplo&QQS'Of D AR,yShillong 1s in order. © -

‘ 7. The above broposal/referenca has been“vbttqd bilfhe
{ Financlal Adyiser, liorth Eastern Council. .

(
;; 8... The Ministry is requested to ‘kindly 19_.su_e_=a f 2

| clarificatlon on the subject.” e o

| I R Yours feithfully, -

!l RV . S 84/~ Lo N

i : ’ ‘ S - (8 J R sharna)

i : ' % o Mojor Ceneral :

¥ §r3~ " Dy.Directoxr General Assanm Rifles,

| Encly As above. | for Direotor Genorol.:

} §;§37°<
|

[

: .’ e ~.—_;y-]~:",-wmnu“u. e Mﬂ s TG \\;/
e e e Cor ) WS R
k ”':J‘“'ﬂft)“ammw&w%vemmaﬁwvw aﬁwﬁﬁ%ﬁﬂw““*“”””””””Q%¢7’iggf
‘8 .
. /—f‘ % ' N
o . ' ) '~f.'
- D -

intorpretationsref eztant Gy ;Yordaraw-f"  o

| .nmomcombatigedcivilion Personnel (inoluding offtioarg) n * i
! - ma’qiqns Avj;nc’ludln"-‘.;th;f‘?ffn‘rﬁ"{ﬁ“a‘ﬁ3 .
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No.IT.2204 3/2/08/13??.\'
Covt of India "o
Ministry of Home Affairs ' ;

R T T T,

Ny De}hi 1ated 9=7w-98 ' l

' TO, ]
DGAR !
Ashillong-1ﬁ- !
. 5 {
Subject Entiélemont of SDA to Civil erdoyees of NGAR !
nillong. L g
Sir,
I am direqated to refer to your lwtter NooA/1wp/2b2/08
dated 6

sane has not been agreed to i view. of the orders of Min
of Finance dated ?2~1-96: o

Yours i‘ai’chfully,

( Nirmal pev )
Desk Officer

9/7/98 o —

Copy to 1= = - : ; ' -
10AR . Y
North Block S 4

New Delhi oo
i.'
U

~

AR
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e Pyvin e = 7
& ' 7 -y Mahanideshalaya Assam Rifles
ﬁ? . = Directorate General Agsam Rifles
Yy I Shillong -~ 793013
i
i A/I~A/Pcrs/98/ (£ Aug 98
; Shri py Pathak
! Ceneral Searatap
| Assam "{flag (Ciyvil)
| ' Employees Association
Directorate General Asgam Rifleg
Shillong
ENTITLEMENT OF spa TC_THE CIVILIAN
t EMPLQYEES OF THE DIRECTGRATE GENERAL
f ASSAM HIFLES SHILLONC_
1, Ref your letter No. AR(C) /EA /98 /129 dated
12 aug 98, .
2°  The PAO AR has intimateq that BDA shoulq ke . -

discontinyeq from the Pay of Aug 98 1in respect.of
all civilian Emnloyees of Directoratd Genera] Assam
Rifles,,shillonq. The PAO AR has further stateq
that the spa dravn from 20 Sep 94 to ti1l1 date is
also to be recovered,

3. For ;nformation please,
A ATV /'1 . . !
CENLNTTV
( RS Pawat ) -
Lt Col ,
AD(A)
4
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order No.. II(3)/95-E.11(B) dated 12 Jan 1996.

—— .
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ANNEwME~,8- 5
L AMRERR

AR " ‘llil‘f"l v L'\

quu hu. TOHONY Bharat Sarkar
. j;j,/ dvernment uf Jadin
- ’ trih Mantralayn
Miniotry of tlome AN(Lniro

' Hahanideahalnya Amnoan Rifles

: : Diroctorate Gonoral Anuaw Riflen

‘ vt 0 o $hillony - 193011 . )
A/.l-n/?.m/us)ﬁw Ao Rug 9% '
.Shri O] P Arya \ -
Joint Pecretary (P)
North Plock

Ministky of Honwo Aﬁgaixu
New Deflhi - 110001l °

ENTITLEMENT QF SPECIAL RUTY ALLOWANCE 1O :
CIVILIAN EMRLOYEES QF RGAR. SUILLONG ' S g

R

Sir,

i, I am directagd to rafor to your letter Ho. I11.22013/2/798-PF.V
dated 09-7-1998 and to state that the proponal ‘for oeligibility of
SDA Lo civilian gmployeces of Directorate Gencral DNosam Riflesn,
3hillong wan Laken up vide thin Diroctorate letltor NP DN 1-DN/242/98
dated 06 Jun 1998 but not agroad lo in view of Minintry of Financo

n s e ——

2. Aftor ‘careful examination of Minintry of Finance Order datod
12 Jan 1996, a doupt has arison in reganxd to applicability- of tha
said order to the givilian cmployees of Diroctorate Goneral Ascam =
Rifles, Shillong. The civilian employees of birectorate General i
Asoam Rifles were grantad SDA from 1988 onwardns vide MM s ordexr No. 4
I1.11011/1/84-FP.IV dated 01 Feb 1989, whereas ciuployeed of the !
Central Government serving in the States and Union Territories of HE i
Region were granted the aaid allowance from 1983 . onvwards. VR
allowance was discontinuecd for other employees frou 20-9-1994 under

LS TR LT

‘the Ministry of Finance Order dated 12 Jan 1996. Since the civiliani
employees of Directorate Genexal NAssam Rifles, Shillong woere granted ;
SOA from 1988 ounwaypds, tho ordors of tho Ministry of Finance lgttor{-
dated 12 Jan 1996 wcre not made operative till date. !
. ! N l t
3. Now, the Pay and Accounts Officer(hosam Rifleg)‘has int}matedg
this Divectorate fo atop payment of SDA to the ¢ivilian oemployecd
from the month of Aug 94 and alasa Lo recover the YDA drawn by thomi
gince 20-9-1994. : ;
4. It way be secun that while ceasing SbA  to Lha civilian i

v —

employees of the Central Government servimg in the States and Unioni -

Territoriea of Mopth-REaatern lagion with effect from 20-9-94, theg
Minialtry of Flnnnhc'hnn nol mada Any refarence of the MUIA'n order)
Mo . ll.llull/\/ﬁdﬂfP.LV dated UL teb 1989 in thojr Lleottor dated 12
Jan  1996. ‘fhe civilian cmployeed of thias Directovale voere grantaod
5DN  after lapse o[‘ﬁ;ycarn.ic. Cyom  07-11-1988 and vere being

“allowed to draw the aaid allowance by the PAQ (AR) even afLter

receipt of Minialry of Finance letteor dated 12 Jan 199G, With the

conkd Lo . . . A=
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ovisr thie HDA dpawn by civilian umployeco ginee o
U;rocturukof

*«wja?“o'“ docigion Lo nec
"t 29 Uop-l?ﬁg, the prrving and rotired employeed of thio
will Qe‘;ugyersely affected and nndeErygo ginancia) lous and menial o 7
‘harraugmenti:nsince the MUA'D Order No.-11.110L1/1/04—FP.1V doted 01 AW it
d/modified or guperseded by the MHNS f
order in the

o) Fab 1989 hpo not becn cancelln
‘;}pill dute‘?nnd Lhere is ne roforence of the. onid
;Mxnxntryiof Financs ordex datod 12 Jan. 1996, ordero for rofund of .
antiro nmenpl drowin sinco 1994 nowedn to bo roviewed. o B &

{

i

{

;

:

PSR H e

e

kg}“. o Intview of Ll above, ydu are x
wrdorder Nu-aII.11011/1184—ED.1V doted Ol Feb "1909 and’ review the
uppl;cnhil%ty f UM Lo civilinn cmplquen'of this birectourate.

. 1

Eaithfully

squosted to oxnmine the ‘MHA'u

»

';Yuurp

L s . . (s 3D Sharma) ;
P B L Majox Genecnl ; ’
: T o L . ;Z‘Duputy'Diructor Goneral
: S " Apgam Riflet .
;‘Eor‘Dirbctor anerql Lo ‘
| b -.‘,;'E‘ . . 4 ' “"‘
Z". '1 - ‘You are’ raquested to 1iaine with the MIIA  ond _ i
ik obtain A clarificapionwgn.thin wattor sk the )
i ) : earliost. - . N . R
{ ’ ’ i N - ' * ¢ . . B
oo 20 PAQ (AR) ' - 1t in'requentdd that no dedhction/recovery{on
H ~{ : K Lui:umkhrah- " SLA to-civilian-employeea of this Dx;egto;ate : L)
1 r Ay ‘plaase be wmade ;ill final decigion on o
W Tthinvclarification'iq receiquvﬁrovaHA.

0
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- . For infuw planpeé.
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o 27015/2/98-F¥ ¥V
_Govomvor\t of Indle
' yrdnlatry of Home ASakrs

Heg Dolhi dated 2ond Septe 1998

To .

PLreotor Gensral
Aanols en
nillong= 195911

Sub ¥ j [Iptltlfment of Specisl Daty Allowance Lo

- : ‘Civillen toployeeo of TR 4R gnillonge

N,

e o 1 an élrected to refer to your lettérTQOo
‘ M= p42/584310 duted 20th g 1998 on tno rubjcet olted

abpvoe pnd to gay thod 4% hos © ready ol fntimatcd to
| your vide gourd 1ekboréuted n,7,28 that speclnl aty. =
i Allowncs, ig no% adicionivle. 10 4he oivillan employece
of Acpor fiflen in viou of &he oydero of Hiniotry of .
Tincnpe dated 10.1,19064 TmerefoTse tno enount alreadd

pald to the emplayced 4 to bO recovercd.

Joura ;fxuhmll.y.
sa/~ L1 Y7 5
( nimale Dey )

Denit officer
S 22/9/3C
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fpnexyre= B
Yohanidepbaloya Alocex “‘Lrloo
Directoy to General Assum Tifics
_thillong = 733 1Y

12 O¢ t_'g&v

11 (") dated 12 Jon 96 ( Cox\y ano)oned e

2-

ta tho clvilian vepleycon of IGARe
Wap under Guerry baged on an. ohacyat
Moadn Riflea, Shillonfe
admlsal)ilitj undoer thelr 1okl
22 Gep 98 and MOP Letbor Noo?

20 Aug 9Y% voples oL wh
end neeernnsry agticn by all coroorncd.

“ .
J e

. tor regloralloen
cxyloyees of Anpnm Rifles,
intimated oeparntolye

'X.nalé

The adLinnibilLt\' of Sr-coin] Iuty Allownce (GDA)
Noe NQn and units cto

ton Tolaod by PO,

v olarifidd the
or Moe 22913/2/90~LF o% dated
191 )ep=11( A )/98 dnted
vith. lor inzomution

‘Tulo Dtu. however,
of the entitlcwéent o

1 Az above .

Cory to t

?.lat. e
C Liut G '

Bapve LUy

Aailleng,

spunt: £k Tifven Civiy)

"1‘|-

the Hinlabry has-no
foh are enclosed here

{n in touoh vith.
£ §14 to olvilien
ouwtcome of vhieh vill be

a4/~ .

[

{0

Rafercneo Minkatry | of Finance lottor 1‘0.11(3)"5"

the Minkotry

Te Tawal

p Calonel -
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fmpVuyona pouociations

vor M dapan Pifloce
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ANNEXURE = 11

) Her, 22002/100/9-01 .,V

' e : < Covaerment of Lndla
o

A al Mlnistry of ttome Affalrag
o ‘ - BN

| : '

l, ' .

,E o o fo Hew Dellil doted 1200 May, 1999
b S Dorector Chucral

1 i Assam PLLles

! o . . ﬁhiliqu ~ 193011

Subjoet: Enelelanent of speclal Duty Hllovanes Lo
L o Clvilian Funloyeey ol hesom Rifles.
Hlr, i
: Lo lroected o vefur Lo your fax mennagae Mo,
L Ea13000/727/799=Lagad dated 3,5.99 on the sabjoect clued alove
' ©ooand Lo say that the orlers of the Mindstey te, 1T, 22013/2/98-
PE=V.dated: 9«7-28 vegarding discontimtation of the Sreelal

Duty allowange ig applicabile $or all the clvilian uinployces

o . of the Agsam KifLeg,

_ ' Your's falthfully,

S/ g
: ’ ( Wigmala Lovi )
v . ’ , . Dosk Officer
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, ANNEXURE- 12. WA
- 0 ;
. Bharat Sarkar r. f
Government of India o )
Grih Mantralaya if”ﬁ ;
Ministry of Home hffairs F... ;
Mahanideshalaya Assam Rifles b i
- Directorate General Assam Rifles .ﬁ;ﬂ -
. ~ Shillong - 11 b :
: J !
A/I-H/242/99 [ +May 99 - ;
s b
List 'A* L PR : N i
List 'B' . A fﬁ] %
List '¢! 51; ..
List 'm . . ;oo '
Liug '@ RIS R
‘ ENTITLEMENT OF SPECIAL DUTY ALLCES
TO CIVILIAN EMDPLOYEES OF ASSAM RIT
y 1. Ministry of Home Aftairs letter No, 22012/10/97-PF.V r{
dated 12 May 99 and Wo 1I,22C13/2/98-PF,V dated 09 Jul 98 -
regarding discontinuation of the fpecial Duty-Allowances are. e
fwd herewith for necgssary action please, | ' & :
. , | &
2. As ver Ministry's above uotedq letters, civ employees =) .
of Assam Rifles are not entitled Special Duty Allowances, L
3. Fmn HOs/Units are reguested te take action accordingly. b P
4, However, this Ate, 1s in tbuch with Ministry for ' N % 3
restoration of the .entitlement of SPA to Civilian Employccs . . :
of hssam Rifles, out come of which will be intimated separatély, , - ' §
—. -»«}‘"//‘;y f ’
( RS Rawat ) SR P
Lt Col .. ' CF
AD(A) ' A
Copy to : for DG Agsam Rifles : . %ﬂ
iat It i : . ! ’ ﬁe
bist 'D I for info please. P
List ‘G | ; i
I — P
General Secretary - : o
Assam Rifles(Civil) Employees ' v T
Associatdion : § 4
Shillong -~ 11 ; !
. : . i S
ol
/ :?
. - 4
~. 4
. ~
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RESLE NLR (N)
) ,
(A/Fin Br)/10 AR/T/13 AR/1S AR
=~ by the originator

-*----~~---~-~~‘ﬂ--——-d-.ﬂ

.oTO 10AR

“’ Info s DGAR
L Y AR:
e Entitlomo&%

. No A/l-H/242/99 May 17 () civ emp serving in units/
" uQ are havinq an all India tranﬁfar liability () it

vk

of BDA to oiv emp of AR (.) ref DAAR sig

4 is an we'lw.'l:;k'n{;x‘«ll and " establishad tact thattciv emp
‘G':; had alao m;qu,to J & K, Sﬁi Lnnka anQQPFRq% States
3 .; L; ?10ﬂ9y4?¥“§£qéfa during emﬁrgénqy.tndt;ﬁe‘ﬁbving as |
|:t i w?'gnd when,: crderoq (o) as pgﬁxtﬂxma nndtaondgtion of,
- f;. gg,uervica 1n vogug oiv emp in units/ﬂas a:é“}}able “to
. ﬁ'ﬁ;% serve any whoro wherever un%tﬁ/ﬁga ara deployed fzom 3 ;
V?i. i time to tha ( ) it ‘in poréidént t? mang}oq‘that civhara a
é'ﬂf‘ :jﬁ“f}uélﬂiaéhé%ﬁ}é‘.e:?ﬁ nayggﬂ.qt,z§fg‘i§?t£§f?,2?&nt°rpfrt'
o -.:Jf{ﬂcombg§untﬂclfriqu} etgf! ( ) q1aggntinufn2$'o£ 8DA" g
(ol abrupely willertaialy; af!{ect the, nprel of: at¥, staff 3
< ungle ds,uchaxqmq ‘their: .duties_'_w'i'ch d?ygtbiﬁn and. wma
ks 'viutmoat nincerity ( ) i wouldrbofprudeqF 73 g}low aiv o
'§~ amp to continue drawinq EDA- on obtaininé)undertakinq
‘ T";} from thom Ll xestpration of same (o % xoqpcat advise -
favouxably to avoid finuncinl hardohip to ch emp - }
! c':a;t:-'fn—rx;rﬁaﬁ,- go:a" . " -““ j ‘A R
il ! > B
& |Jﬁ£?: ' L P bR 411 ﬂAQ//; o
' pated 1 18 Jun 99 a -;.' 4
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MNNEXUR E-~ 14

» . . FORM NO. 4

P R R NI BT P I O U U RN AP AT
AR - .__-‘__“_"____” aet i PR S
':—"', ; ;L (Sce Rule42) '

a, 1 e S VG, “ e J -h.t. CIOTE .4- L- }

:::r - a(ﬂq:-'l'he -Central Admlmstratlye Tnhunal
b GirCritac d»GUWAuATI BENCH | GUWAL ATI'

o h:ﬂ'JQQﬁtu\ Ofl Ak

»,»',r;,,i . )

o — A —

-y

g‘- i nul\“t,; ;¢ _;._,,“._WQRDE}){,LSHEE'I ' §
P s RPNV 1) .JHAPPLI‘QA['\[ON (NO 92, ' 77 OF199
Lt m=i L (Sl (el (- YRS ) j
i e ‘\SD L l |
APphc'a.tft—(ks‘)%_ wo(gt/é}g;v é: "' !(5(, IW\C/L '@7&/1. : ‘ .
vl Otk uig dky T M‘ i :
AL ] e @R P
@t i PR L HOEAD0E WG s : ’ I ’ WQV
Advocate for Applicant(s); /% ORLE . Z\/’ e
-y : R { N
mmaA.d\'/otatcilfor Respondeat(s) ¢ «7‘,— S:«%w ‘ R
- = ; |
‘ ! 3.8.99 The apz‘alication has been submitted
N by 25 appli.cants. They have prayed fo :
B .pemission to file this single applica=- '
| ‘tion under the provision of Rule 4(5)(a) -
’ of the Centrxal Administrative Tribunal
) (Prpcedure) Rules 1987, Heard counsel i
of both sldes. Permission is granted as |
4 A prayed for.T é ‘
9 il “ i Perus the. applicati.on. Heard z
y ¢m‘“f“gf » ' counsel foriboth sides. Application i3 |
£ RICR admitted. Iasue notice on the respondents {
; by ?:egisterqd post. List on 2-9-99 for - | |
1 o written statement and further- orders. i
A Mr.J.L.§ar)<ar learned, counsel for the'{
| app).icant prays for an interim order. !
, n contd/= é
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“In the’ meantime thb responuents are aoaally

L B
D;v1gion uanh.‘

“sides . has no oojectxon.nLisL o 2
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ORIGINAL APELIGATION No. G442 ﬁ”v‘a .

VerSUa
Union of India gors . . . - + + o« « Respondents,
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e ‘_‘ vE /%/J
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19110.200¢ Present : Hon'ble Mr.Justice D.N.
Chowdhury, Vice«Chairman.,

Heard Mr.B.K, Sharma, learned

| counsel for the:applicants.,
Application is admitted. Issue
Lusual notice. Call for the records.
: Issue notice to the respondents
L to show cause as ‘to why an interim
 order as prayed for shall not be:
:granted. Returnable by four weeks.

; Nbanwhlle, the operation of

§ the - impugned communications dated

£ 9.7.98 issued by the Ministry of. Home
Affdirs, New Delhl, dated. 18,8,98
4issuzd by the Respondent No,3, dated
12;10.98, 22,9.98, 17.5.99 and
$12,5,99 shall remain suspended till
:the returnable date:

List on 29.11,00 for wrltten
gstatement and furthgr orders.
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ORIGINAL APFLICATION No. 3 {S/ D6

. ?&:; 46“M é”é’{ Wjﬁ"ﬂ APPLICANTs
vVersus

Union of Incia &ors ,

FOR THE RLICN () Ak f'L &éKm,, PA . chapde
«DVOG,\TE /LA’. S‘k. ()\4(‘%9(- .

FOR THE KESFONDENT (5). C.Cs.C .
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________ Registry _ FRATEY ~CQUBTLS OBDER  _ _ _ _

19.10.20 Present : Hon'ble Mr., Justice D.N.,
o Chowdhury, Vice-Chairman

Heard Mr. J.L, Sarkar, learned
counse) for the'applicant.

Application 'is admitted. Issue
usual notice. Call for the records,

List on 29,11,00for written
statement and further orders,

Meanwhile, the operation of
the impugned letter dated 9,7,98

g (Annexure-6) issued_by the Ministry of

@%fai Home Affairs, New Delhi and the lettar

g%f;’ dated 18.8.98 issued by the Respondent i

‘ﬁiﬂa . 4 _ No,3 and'aléo letters dated 11.2,00

: fﬁﬁ;}» ' and 15.2,00 (Annexures-7, 8 and 9)

B shall remain suspended until further
! .
!

et . -

orders,
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